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(iii) state should consider giving 
Police powers to the Railway Pro
tection Force.
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Implemtiitation ot Railway 
in West Bengal

Projects

1243. SHRI RUDOLPH RODRI
GUES: Will the Minis I r t.f RAIL
WAYS be plfasocl to sUrto:

(a) vi’lif'thcr th" ini piemen tation or 
Si-iicHuIc o[ any i;ai;way piojec(s will 
be ;t(lV(‘tc;-; by tho d.'iiragt: caused by 
the rcvc’Jit floods in Wesf Botigal; and

fh> whiit r'iiicdi;il measures are 
cotitoinpLited ov have !?oo!i caii'ief! 
out to oflset these iidvcrse (.*i]'l'C;Ik of 
loods ill West Bengal?

THE MINISTER OF STATE IN 
THE MINISTRY Ol'* RAILWAYS
(SHRI SHED NARATNi: <a) The final 
comD etion dates of lli'i projects are 
not likely to IX' nfTrrtcd by tho recent 
floods in West Bengal,

<b) Does not arise.
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Alleged misuse of Fands by Board of
Directors of Bird and Company

12‘lt. SHRI SYAM SUNDER GUP
TA: Win the Ministoi- of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state;

(a) whether Government of India 
have received any complaints from 
the staff o f Bird and Company Limited 
relating to misuse of power and com
pany funds by the Board of Directors 
<if thig Company;

(b> whether It is also a fact tiiat 
sul>sttotial amounts belonging to the



117 yfTitten Answers AGBAHAYANA 7, 1900 (SAKA) Written Antwert r i8

retired employees of this company are 
blocked in the shares ol the compaoy 
an3 3  sOj what action Government 
propose to take to provide relief to 
the retired employees by selling these 
shares in the market; and

(c) if not, the reasons thereof?

THE MINISTER OF EDUCATION, 
AND SOCIAL WELFARE AND CUL
TURE (DR. PRATAP CHANDRA 
CHUNDER): (a) An unsigned letter 
purported to be from the *Emplo(yees’ 
o f Bird GrouD of Companies daied 
28th December, 1977 has been received 
ip the Departmeijt,

fb> anri fc). The S;ivin"s Trust holds 
49.8 per rent of eciuity ,<;h;;r('s of 
Bird oiitj Companv Linited. Thii ps*i- 
mated liabilities of the Savings Trust 
as On 31st Mar?h, 1978 amf'iinti'if; to 
Rs. 58.0K lakhs include deposits by 
pensioners of the orders of Ks. 3 lakhs. 
The ro?'ar.;ing the sale of the
share ' -Ir-i ' iiif- S,'Ivine::-: Tr\i t̂ is 
pending with the High Court of Cal
cutta.
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Writ Petiflons relatin|» to Land ceiUiif 
pending in High Courts and Judicial 

Commissioners* Courts

1246. ^HBT G. Y. KRISHNAN: Will 
the Mini.sUn- oi LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

fa) the number of writ petitions 
rciatin" to laiv! -.oiling and other land 
reform I;iws, under articles 226 and 
227 riT the Constitution, pending in 
va’’ !ous High Courts and Judicial 
Commissioners’ courts as at the end 
of Septcmhcr^ 1378;

(b) since when tbcso writ petitions 
have been pending; find

(c) what steps Government are 
taking for the speedy disposal of 
these cases?

THE MINISTER OF EDUCATION, 
AND SOCIAL WELFARE AND CUL
TURE {DR. PRATAP CHANDRA 
CHUNDER): (a) and (b). Information 
at Uie end of September, 1978 in not 
available LiformntiOEi ns on 30-6-1978 
is given in the attached statement.

Cb) The following steps have been 
taken to clear- arrears:—

(i) The sanctioned strength has been 
increased *n the High Courts in res* 
pect Of which proposals were receiv
ed. This increase has been made in 
the following Hogh Courts from the




